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TECHNOLOGY DEVELOPMENT BOARD RULES, 1996

Ministry of Science and Technology Development (Deptt. of Science
and Technology), Noti. No. G.S.R. 523(E), dated November, 14,
1996, published in the Gazette of India, Extra., part II, Section
3(i), dated 14th November, 1996, pp. 6-10, No. 382 {File Nil. 11-
IRD/1/94-TT] In exercise of the powers conferred by Section 21 of
the Technology Development Board Act, 1995 (44 of 1995), the
Central Government hereby makes the following rules, namely :-



1. Short title and commencement :-

(1) These rules may be called the Technology Development Board
Rules, 1996.

(2) They shall come into force on the date of their publication in
the Official Gazette.

2. Definitions :-
In these rules, unless the context otherwise requires,-

(a) "Act" means the Technology Development Board Act, 1995 (44
of 1995);

(b) "Board" means the Technology Development Board constituted
under sub- section (1) of Section 3 of the Act;

(c) "Form" means the form annexed to these rules;

(d) all other words and expressions used in these rules, but defined
in the Act or the Research and Development Cess Act, 1986 (32 of
1986) shall have the meaning respectively assigned to them in
those Acts.

3. Technology Development Board :-

(1) The Board shall be constituted in accordance with the provisions
of sub-section (3) of Section 3 of the Act.

(2) Four members shall be appointed to the Board under clause (g)
of sub-section (3) of Section 3 of the Act.

(3) The members appointed under sub-rule (2), shall hold office for
a period of three years and shall be eligible for re-appointment.

4. Meeting :-
The Board shall ordinarily hold at least two meetings in a year on
dates to be fixed by the Chairperson for the transaction of
business.

5. Resignation :-

(1) A member appointed under clause (g) of sub-section (3) of
Section 3 of the Act, may resign his seat by writing under his hand
addressed to the Chairperson of the Board, who shall cause to
forward it to the Central Government.

(2) The office of the member of the Board falls vacant from the
date on which his resignation is accepted by the Central



Government.

6. Removal from the Board :-
The Central Government may remove any member of the Board
appointed under clause (g) of sub-section (3) of Section 3 of the
Act,-

(a) if he is of unsound mind and stands so declared by a competent
court; or

(b) if he is an undischarged insolvent; or

(c) if he is convicted of any offence involving moral turpitude; or

(d) if his conduct is found to be unbecoming of a member.

7. Disclosure of interest by members :-
If any member of the Board or his/her family members has any
interest in a proposal submitted for consideration of the Board, the
member shall disclose the extent of his interest in the proposal.

8. Presiding over the meetings of the Board :-
The Chairperson or in his absence, such other member present as is
decided by the Board shall preside at every meeting of the Board.

9. Quorum :-

(1) The quorum necessary for the transaction of business at a
meeting of the Board shall be one-half of the total number of
members.

(2) If at any time there is no quorum, the Chairperson or the
person presiding over a meeting shall adjourn the meeting until
there is a quorum.

(3) Where a meeting has been adjourned under sub-rule (2), the
business which would have been brought before the original
meeting if there had been a quorum present thereat, shall be
brought before, and may be transacted at an adjourned meeting
whether there is quorum present or not.

10. Power to call Board Meetings :-
The Chairperson of the Board may at any time call a meeting of the
Board and shall do so if a requisition for that purpose is presented
to him by at least four members of the Board.

11. Notice of meetings and business :-
A list of the business to be transacted at every meeting except at



an adjourned meeting, signed by the Secretary of the Board or an
officer authorised by the Chairperson, shall be sent to the address
of each member at least seven days before the day fixed for such
meeting, and no business shall except where the Chairperson or the
person presiding over the meeting otherwise directs, be brought
before, or transacted at; in any meeting other than the business of
which a notice has been so given.

12. Voting :-

(1) All matters brought before any meeting of the Board shall be
decided by the majority of the votes of the members present and
voting.

(2) The Chairperson or the person presiding over a meeting shall
have and exercise a second or a casting vote in all cases of equality
of votes.

13. Invitees to the Board meetings :-
The Chairperson of the Board may invite any person or persons to
attend any meeting of the Board but such persons shall have no
right to vote.

14. Record of business :-

(1) The record of business transacted at every meeting of the
Board shall be prepared by the Secretary for approval by the
Chairperson or the member presiding at such meeting.

(2) When any business is transacted by circulation of papers, the
Secretary shall prepare a record of the business so transacted for
approval by Chairperson of the Board directing the Circulation.

(3) The record of business transacted at every meeting of the
Board shall be approved and signed by the Chairperson or the
member presiding at such meeting, and the approved record of
business shall be submitted to the Board at its next meeting.

(4) A record shall be maintained by the Secretary of items of
business transacted by the Board or the committees thereof.

15. Appointment of Committees :-

(1) The Board may appoint such committee or committees as the
Board deems necessary to exercise such powers and discharge such
functions as may be delegated to it under these rules.



(2)The Chairperson may, on the recommendation of the Board,
appoint such Committee or Committees as may be necessary for
the efficient discharge of duties of the Board.

(3) The Chairperson may, on the recommendation of the Board,
coopt members to any of the Board within the stipulated time
unless extended by the Board.

16. Powers and duties of the Chairperson :-
The Chairperson shall

(1) be responsible for the proper functioning of the Board and the
committees thereof and the implementation of the decisions arrived
at by the Board or by the committee and the discharge of duties
imposed on him by these rules under the provisions of the Act,

(2) exercise such supervisory and administrative control over all
officers and staff of the Board as may be necessary for efficient
discharge of functions under the Act,

(3) require the Board or any committee thereof to defer taking
action in pursuance of any decision taken by the Board, pending a
reference to the Central Government on such decision;

(4) take decision on urgent matters that cannot await disposal by
the Board and such decisions shall be put up to the Board for
approval at its next meeting : Provided that where the Board
modifies or reverses the decision taken by the Chairperson, such
modification or reversion shall be without prejudice to the validity
of any action taken before such modification or reversion.

17. Powers and duties of the Secretary :-
Subject to the overall supervision, direction, control and guidance
of the Chairperson, the Secretary of the Board shall :-

(1) be the Chief Executive Officer of the Board;

(2) be responsible for implementing the decisions of the Board;

(3) process applications related to financial assistance and refund of
cess;

(4) cause to prepare and submit the budget proposal, annual report
and the annual accounts to the Board for its approval;

(5) issue notices, prepare and circulate the agenda/minutes and
convene meetings of the Board;



(6) open bank accounts with the approval of the Board and
regulate the operations of bank accounts;

(7) sanction office expenses including salaries, contingencies
subject to the budgetary provisions;

(8) regulate tenders and entering into contracts with any person on
behalf of the Board, for the procurement of equipment, stationary,
subject to the budgetary provisions;

(9) prepare staff structure, and their service conditions, and place
before the Board for its approval;

(10) take such actions as may be necessary to defend the interest
of the Board at any court of law; and

(11) carry out any other duties required/assigned by the
Chairperson and the Board.

18. Starting up of Fund for Technology Development and
Application :-
There shall be constituted a Fund for Technology Development and
Application into which credits of amounts of grants and income
from investment along with other monies specified in sub- section
(1) of Section 9 and Section 10 of the Act shall be accredited :
Provided that any amount having been credited to the Fund is
ordered or directed as payable to any claimant by orders of
appellate authority or court, shall be paid from the Fund.

19. Procedure for financial assistance :-

(1) The Board may provide financial assistance as provided for
under Section 6 of the Act.

(2) Any applicant who is desirous to seek financial assistance from
the Fund, shall apply to the Board in Form A.

(3) The Secretary of the Board or an officer authorised by the
Board shall, as soon as may be, after the receipt of an application
referred to in sub-rule (2), process the application.

(5) No refusal of grant of financial assistance shall be made unless
an opportunity is given to the applicant of being heard.

(6) The decision of the Board on any application shall be final.

(7) An authorised officer may disburse the financial assistance
approved by the Board as



per the terms and conditions laid down by the Board.

(8) The disbursement of financial assistance referred to in sub-rule
(7) shall be subject to an agreement between the Board and the
applicant, as laid down by the Board.

(9) The interest to be charged on the loan shall be at a rate as
decided by the Board.

(10) In case of any default in repayment of the amount of the loan,
or payment of any instalment thereof or interest thereon, an
additional interest as may be fixed by the Board on the amount of
default shall be payable by the loanee.

(II) The Board may, in part or in full, waive the payment of such
additional interest under special circumstances.

(12) The repayment of loan together with interest thereon shall
commence one year after the project is successfully completed and
in any case before the end of the fourth year from the date of
disbursement of loan, and the loan amount along with interest due
thereon shall be recoverable in five annual instalments.

(13) In case of the project having been declared as a failure in
terms of provisions of the agreement, the Board may consider
waiving of the recovery of the interest and the loan amount; and in
such an eventuality, the unutilised balance amount shall be
refunded to the Board and the assets created shall be disposed of
in a manner decided by the Board.

20. Travelling and other Allowance to Members of the Board
and its Committees :-

(1) A member of the Board or any Committee other than a
Government servant, shall be entitled to draw, in respect of any
journey performed by him for the purpose of attending a meeting
of the Board or of a duly constituted Committee thereof or for the
purpose of discharging any duty assigned to him by the Board or
t h e Committee concerned, travelling allowances and daily
allowances at the highest rates as admissible to the officials of the
Government Undertakings (Category 'A') for the time being in
force.

(2) In case of any journey performed by an official of the Central or
the State Government especially nominated by the Board to serve
on any ad hoc Committee or any other Committee or to attend to



any other business of the Board, the Travelling and Daily
Allowances admissible to him shall be payable by the Board, at
rates admissible to him under the rules of the Government under
which he is for the time being employed.

(3) No Travelling Allowance or Daily Allowance shall be allowed to a
member of the Board or of any Committee unless he certifies that
he has not drawn any Travelling or Daily Allowance from any other
source in respect of the journey and halt for which the claim is
made.

(4) Travelling Allowance shall be payable from the usual place of
residence of Member of the Board or any of the Committees to the
place of the meeting or the place where he has gone to attend to
any business of the Board and back to his place of residence :
Provided that when the journey commences from or the return
journey terminates at any other place the Travelling Allowances
shall be limited to the amount that would have been payable had
the journey commenced from or terminated at the usual place of
residence, or to the amount payable in respect of the actual
journey undertaken whichever is less : Provided further that in
special circumstances the Chairperson may grant Travelling
Allowance from places other than the usual place of residence of a
member.

21. Conveyance Allowances :-
No Conveyance Allowance for attending meetings of the Board or
any of the Committees of any other business of the Board shall be
paid to those members of the Board or any of the Committees who
draw Travelling Allowance : Provided that a Member of the Board of
the Committees who is resident at a place where the meeting of
the Board or any of the Committees is held or where any other
business of the Board is transacted, may be paid the actual
expenditure incurred on conveyance by him in addition to the daily
allowance, as admissible under Rule 20.

22. Opening of Branch Offices :-
The Board may with the prior approval of the Central Government,
set up its branch office/offices at any other place.

23. Consultation with the Central Government :-
The Board may, if it considers necessary, seek the advice of the
Central Government for the administration of the Technology
Development Board Act, 1995 (44 of 1995), and the Research and



Development Cess Act, 1986 (32 of 1986), as amended from time
to time.

24. Interpretation of rules :-
Where any doubt arises as to the interpretation of these rules,
interpretation shall be referred to the Central Government for its
decision.

25. Power to relax :-
Where the Board is satisfied that the operation of any of these
rules, causes undue hardship in any particular case, it may, by
order, for reasons to be recorded in writing, relax the requirement
of that rule to such extent and subject to such conditions, as it may
consider necessary for dealing with the case in a just and equitable
manner: Provided that no such order shall be made, except with
the previous approval of the Central Government.

26. Head Office of the Board :-
The Head Office of the Board shall be at Delhi.

27. Revision :-

(1) The Central Government may. for reasons to be recorded in
writing, review any decision of the Board or its Committees and
pass such order in the matter as it thinks fit.

(2) A copy of such order of the Central Government shall thereupon
be sent to the Board or the Committee concerned, as the case may
be, by the Central Government.

(3) On receipt of a copy of the order as aforesaid, the Board or the
Committee, as the case may be, may make a representation to the
Central Government against the said order and the Central
Government may after considering the said representation, either
cancel, modify or confirm the order passed by it under sub-rule (1)
or take such other action in respect of the matter as may in the
opinion of the Central Government, bejust or expedient having
regard to all the circumstances of the case.


